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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 12th December, 2025

No. HHC/Admn.16(20)75-1V.— Hon'ble the Chief Justice has been pleased to cancel the
appointment of Ms. Chetna Advocate (HIM/298/2021) as Oath Commissioner, at Sub Division
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Jhandutta, District Bilaspur H.P., appointed vide this Registry Notification No. HHC/ Admn.
16(20)75-111-26169-76, dated 30-08-2024 with immediate effect.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 12th December, 2025

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC, Chopal as Drawing and Disbursing Officer in respect of the
Court of Senior Civil Judge-cum-ACJM, Theog and also the Controlling Officer for the purpose of
salary, T.A. efc. in respect of Class II to IV establishment attached to the aforesaid Court under
Major head “2014 Administration of Justice” during the earned leave period of Ms. Kanika Gupta,
Senior Civil Judge-cum-ACIM, Theog w.e.f. 22-12-2025 to 27-12-2025 with permission to prefix
and suffix Sundays falling on 21-12-2025 and 28-12-2025, respectively or till she returns from
leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 8th December, 2025

No. HHC/GAZ/14-409/2020.—Hon'ble the Chief Justice has been pleased to grant ex-post

facto sanction of 01 day earned leave for 23-06-2025 and 06 days’ commuted leave

w.e.f. 24-06-2025 to 29-06-2025 in favour of Ms. Sharuti Bansal, Civil Judge-cum-JMFC-VI,
Shimla, H.P.

Certified that Ms. Sharuti Bansal had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Sharuti Bansal would have continued to hold the post of Civil
Judge-cum-JMFC-VI, Shimla, but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 9th December, 2025
No. HHC/Estt.3(649)/2009.—3 days commuted leave on and with effect from 27-11-2025
to 29-11-2025 with permission to suffix Sunday fell on 30-11-2025, is hereby sanctioned,
ex-post facto, in favour of Shri Pritam Singh Thakur, Court Secretary of this Registry.

Certified that Sh. Pritam Singh Thakur, has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Pritam Singh Thakur, would have continued to officiate the same post of
Court Secretary but for his proceeding on leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 9th December, 2025

No. HHC/Estt. 3(700)/2009.—03 days commuted leave w.e.f. 25-11-2025 to 27-11-2025,
is hereby sanctioned, ex-post-facto, in favour of Shri Yugal Kishore, Court Master of this Registry.

Certified that Shri Yugal Kishore has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Yugal Kishore would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 8th December, 2025

No. HHC/Estt.3 (510)/2000-1.—02 days commuted leave for 01-12-2025 & 02-12-2025, is
hereby sanctioned, ex-post-facto, in favour of Shri Tarun Mahajan, Secretary of this Registry.
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Certified that Shri Tarun Mahajan has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Tarun Mahajan would have continued to officiate the same post of
Secretary but for his proceeding on leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 9th December, 2025
No. HHC/GAZ/14-300/08.1.—Hon'ble the Chief Justice has been pleased to grant
ex-post-facto sanction of 01 day earned leave for 16-09-2025 and 32 days commuted leave w.e.f.
17-09-2025 to 18-10-2025 in favour of Dr. Mohit Bansal, Additional District and Sessions Judge,

Ghumarwin.

Certified that Dr. Mohit Bansal had joined the same post and at the same station from where
he proceeded on leave, after expiry of the above period of leave.

Also certified that Dr. Mohit Bansal would have continued to hold the post of Additional
District and Sessions Judge, Ghumarwin, but for his proceeding on leave for the above period

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 10th December, 2025

No. HHC/ Estt. 3(532)/2002-1.—The following kinds of leave are hereby sanctioned,
ex-post-facto, in favour of Shri Subhash Kumar Baudh, Deputy Registrar of this Registry:

1. 05 days earned leave w.e.f. 28-10-2025 to 01-11-2025

2. 13 days earned leave w.e.f. 17-11-2025 to 29-11-2025. with permission to suffix
Sunday fell on 30-11-2025.

3. 01 day's earned leave for 08-12-2025.
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Certified that Shri Subhash Kumar Baudh has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Subhash Kumar Baudh would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 5th December, 2025
No. HHC/Estt.3(506)/2000-1.—09 days earned leave on and w.e.f 04-12-2025 to
12-12-2025, with permission to suffix second Saturday and Sunday falling on 13-12-2025 &
14-12-2025, is hereby sanctioned in favour of Shri Subhash Chauhan, Additional Registrar of this
Registry.

Certified that Shri Subhash Chauhan is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above leave period.

Certified that Shri Subhash Chauhan would have continued to officiate the post of
Additional Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 6th December, 2025
No. HHC/Estt.3(604)/2007-1.—02 days earned leave for 08-12-2025 & 09-12-2025, with
permission to prefix Sunday falling on 07-12-2025, is hereby sanctioned in favour of Shri Virender

Bahadur, Secretary of this Registry.

Certified that Shri Virender Bahadur is likely to join the same post and at the same station
from where he proceeds on leave after expiry of the above leave period.
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Certified that Shri Virender Bahadur would have continued to officiate the post of Secretary
but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 5th December, 2025

No. HHC/GAZ/14-401/2020.—Hon'ble the Chief Justice has been pleased to grant
ex-post-facto sanction of 08 days' earned leave w.e.f. 01-03-2025 to 08-03-2025, 180 days’
maternity leave w.e.f. 05-09-2025 to 03-11-2025 in favour of Ms. Chunauti Sangroli, Civil Judge-
cum-JMFC, Kandaghat.

Certified that Ms. Chunauti Sangroli had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Chunauti Sangroli would have continued to hold the post of Civil
Judge-cum-JMFC, Kandaghat, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 5th December, 2025

No. HHC/Admn.16 (34)89-1V.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Ranjana Kumari (HIM/331/2021) and Ms.
Ritu Kumari (HIM/549/2024), Advocates as Oath Commissioners at Sub-Divisional Headquarter,
Tissa, H.P. for a period of two years with immediate effect for administering oaths and affirmations
on affidavits to the deponents under the aforesaid Codes and Rules.

By order,

Sd/-
Hon'ble the Chief Justice,

Registrar (Administration).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 8th December, 2025
No. HHC/GAZ/14-410/2020.—Hon'ble the Chief Justice has been pleased to grant
05 days’ earned leave w.e.f. 08-12-2025 to 12-12-2025 with permission to prefix Sunday falling on
07-12-2025 in favour of Ms. Priyanka Devi, Civil Judge-cum-JMFC, Anni, District Kullu, H.P.

Certified that Ms. Priyanka Devi is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Priyanka Devi would have continued to hold the post of Civil Judge-
cum-JMFC, Anni, District Kullu, H.P., but for her proceeding on leave for the above period.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 6th December, 2025
No. HHC/Admn.3(399)/95-1.—11 days earned leave on and w.ef 08-12-2025 to
18-12-2025, with permission to prefix Sunday falling on 07-12-2025, is hereby sanctioned in

favour of Sh. Beer Singh Sharma, Deputy Registrar of this Registry.

Certified that Sh. Beer Singh Sharma is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Beer Singh Sharma would have continued to officiate the post of
Deputy Registrar, but for his proceeding on leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 2nd December, 2025

No. HHC/Admn. 16(22)75-VI.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1) (b) of the Bharatiya
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Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Meenakshi Lamba (HIM/195/2016),
Advocate, as Oath Commissioners at Ponta Sahib, District Sirmaur, H.P., for a period of two years
with immediate effect for administering oaths and affirmations on affidavits to the deponents under
the aforesaid Codes and Rules.

By order,
Sd/-
Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 2nd December, 2025

No. HHC/Admn.16(22)75-VI.—Hon'ble the Chief Justice, in exercise of the powers vested
in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1) (b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Vikram Singh Chauhan (HIM/110/2016),
Advocate, as Oath Commissioners at Rajgarh, District Sirmaur, H.P. for a period of two years
w.e.f. 01-12-2025, for administering oaths and affirmations on affidavits to the deponents under the
aforesaid Codes and Rules.

By order,

Sd/-
Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Dated, the 2nd December, 2025

No. HHC/GAZ/14-231/97-1.—Hon'ble the Chief Justice has been pleased to grant 07 days'
earned leave w.e.f. 04-12-2025 to 10-12-2025 in favour of Sh. Ajay Mehta, District and Sessions
Judge (Forests), Shimla.

Certified that Sh. Ajay Mehta is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.
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Also certified that Sh. Ajay Mehta, would have continued to hold the post of District and
Sessions Judge (Forests), Shimla but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 2nd December, 2025
No. HHC/GAZ/14-252/2002-1.—Hon’ble the Chief Justice has been pleased to grant
03 days’ earned leave w.e.f. 04-12-2025 to 06-12-2025 with permission to suffix Sunday falling on
07-12-2025 in favour of Sh.Vivek Sharma, Principal Judge, Family Court, Shimla.

Certified that Sh. Vivek Sharma is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Vivek Sharma would have continued to hold the post of Principal
Judge, Family Court, Shimla but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 3rd December, 2025

No. HHC/Estt.3(511)/2000-1.—07 days earned leave on and w.e.f 10-12-2025 to
16-12-2025, is hereby sanctioned in favour of Shri Ganga Ram Sharma, Secretary of this Registry.

Certified that Shri Ganga Ram Sharma is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above leave period.

Certified that Shri Ganga Ram Sharma would have continued to officiate the post of
Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Dated, the 3rd December, 2025
No. HHC/Estt.3(516)/2001-1.—02 days earned leave for 05-12-2025 and 06-12-2025, with
permission to suffix Sunday falling on 07-12-2025, is hereby sanctioned in favour of Shri Tilak Raj
Sharma, Court Master of this Registry.

Certified that Shri Tilak Raj Sharma is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above leave period.

Certified that Shri Tilak Raj Sharma would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HOME DEPARTMENT

NOTIFICATION
Shimla-2,18th December, 2025

No. HOME-A-A01/1/2024.—The Governor, Himachal Pradesh is pleased to order to
merge the Anti-Narcotics Task Force (ANTF) constituted by the State Taxes & Excise Department
vide Notification No. EXN-F(10)-4/2021 dated 26-09-2022 with the Special Task Force (STF)
constituted under Home Department vide Notification No. HOME-A-A01/1/2024, dated 15-03-2025
into a Unified Special Task Force under the administrative control of the Home Department.

The Unified Special Task Force shall function under the overall supervision of the
Additional Director General of Police (CID), Himachal Pradesh and shall also function as the State
Narco Coordination Centre ( NCORD) Secretariat.

The existing post of Deputy Inspector General of Police (Narcotics) shall be stand re-
designated as Deputy Inspector General of Police (STF).

It is further notified the existing State Narcotics Drugs & Psychotropic Substances Crime
Control Unit(SNCC) at Shimla, Kullu, and Kangra created vide notification No. Home(A)A(1)-
1/2016, Dated 15-10-2016 and thereafter merged with Anti Narcotics Task Force by State Taxes &
Excise Department vide Notification No.EXN-F(10)-4/2021, dated 26-09-2022 will now function
as Range-Level STF Police Stations with jurisdiction co-terminus with the respective Police
Ranges i.e. Northern (Kangra at Dharamshala), Central (at Mandi), and Southern (at Shimla) until
the existing 13 STF Police Stations, created vide notification of even number dated 25-04-2025
become fully operational.

By order,

KAMLESH KUMAR PANT,
Addl. Chief Secretary (Home).



o9, fRHTeet ueen, 29 fawwR, 2025 /08 U, 1947 9467
LABOUR EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT

NOTIFICATION
Shimla-2, the 20th December, 2025

No. LEP-A001/2/2023.—The Governor, Himachal Pradesh is pleased to provide 40% subsidy
for the conversion of 1000 taxis running on Diesel/Petrol into e-vehicles, in accordance with the
provisions contained under the *“ Rajiv Gandhi Swarozgaar Start-Up Yojna (RGSSY)-2023 as
notified vide this department’s Notification No. LEP-B002/3/2023 dated 1st January, 2024. The
Subsidy will be 40% per e-taxi.

The Governor, Himachal Pradesh is further pleased to order that the Transport Department
will finalize the process as under:—

(1) Notifying the role and responsibilities of Regional Transport Authorities in the State.

(i1)) Notifying the Terms and Conditions for conversion existing taxi running on diesel/
petrol vehicle to e-vehicles(e-taxi).

(ii1) Notifying the criteria for subsidy to be paid for conversion of such taxis (diesel/petrol)
into e-vehicles(e-taxi), subsequently inviting the applications.

(iv) Approving and recommending the applications/ request to Labour Employment &
Overseas Placement Department for disbursement of subsidy.

The Governor, Himachal Pradesh is further pleased to order that, consequent upon receipt
of a list of approved candidates, the Labour, Employment & Overseas Placement Department shall
release the subsidy from the Nodal Bank to the Financing Bank, enabling the applicant to
purchase the e-vehicles(e-taxi) as approved by the Transport Department.

By order,
Sd/-

(PRIYANKA BASU INGTY),
Secretary (Lab. Emp. &O.P.).
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ghTerd B [y 4, yafia f2ared e vargdl I (Fated) qd deme FRE, 2025 RIS
& TV § |
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3, fRrae Ueel @& oguTe, fRAmad uew el we (atae) e, 1994 @ few
9(2) H WM W WAT f&Tid 01-05—2025 HI ARRLET S IA99F (3—Tore) H fAIB

o f/aN

15—02—2025 BT UHIRIT 8 o AT fEHrae Uael warddl ot (Fatae) qeiia |wnes 99, 2025
BT TehIcl TG A AT o BT QY < 2 |

B0/ —

Afg (T=m [) |

AUTHORITATIVE ENGLISH TEST
Panchayati Raj Department
NOTIFICATION
Shimla-9, 20th December, 2025

No. PCH-HA (1) 18/2008-Loose-11-60614-60771.--- Whereas, the Himachal Pradesh
Panchayati Raj (Election) Amendment Rules, 2025 were enforced from 15-2-2025, i.e. the date of
their publication in Rajpatra (e-Gazette) Himachal Pradesh except Rule 2 of the said rules (relating
to amendment in rule 9(2) of the Himachal Pradesh Panchayati Raj (Election) rules, 1994) and Rule
2 of the said Rules was given with effect from 1-5-2025, vide Notification of even number.

And whereas, Hon’ble High Court of Himachal Pradesh in its judgment dated 5-12-2025, in
CWP No.13810 of 2025 titled Devender Singh Negi versus State of Himachal Pradesh and Ors. has
quashed and set aside the notification of dated 1-5-2025, qua amendment of Rule 9 (2) of the HP
Panchayati Raj (Election) Rules, 1994 and consequential notifications dated 17-5-2025, (Draft
delimitation Notification of Zila Parishad Shimla) issued by Deputy Commissioner Shimla and
dated 31-5-2025, (Final delimitation Notification of Zila Parishad Shimla).

And whereas, consequent upon the quashing and setting aside of the Notification dated 1-5-
2025, qua amendment of Rule 9 (2) of the HP Panchayati Raj (Election) Rules, 1994,the Himachal
Pradesh Panchayati Raj (Election) Third Amendment Rules, 2025 notified on 19-11-2025 enforced
from 20-11-2025, i.e. the date of their publication in Rajpatra (e-Gazette) Himachal Pradesh has
become redundant.

Now, therefore, the Governor of Himachal Pradesh is pleased to order the withdrawal of the
Notification dated 1-5-2025 gua amendment of Rule 9 (2) of the HP Panchayati Raj (Election)
Rules, 1994 in Rajpatra(e-Gazette) on 15-02-2025, and the Himachal Pradesh Panchayati Raj
(Election) Third Amendment Rules, 2025 with immediate effect.

Sd/-

Secretary (Panchayati Raj).
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9 I[STod FEd FHEd! fgdi o, SR, e =T, fEame uew

5 RS FAR QYA 2 gl dq, Fardl M AR GHY, SIPER "R, Su—dsdid
BDIRT, TSTeT 2w, fBarerel gawm | et |

STH of—qdT YT |

v —— o3 R AW g IR |

SWigd wreil 51 RS HAR GuF &1 geil °g, Fari 79 dleR GHU, SIHER TR,
Su—dgdlcl BRI, el o], Barae el 7 SEEwen] &I I&ldd d4 URF—I3 99 3=
PRI 39 AW A [OIRT & b IHHT WEl 7 RS HAR 2 Sl UM Yardgd IA™l & qhed
gRaR IRER, ¥hel THV-U=, U9 FTS, R FIS AMfe # T Tof 8| offdhd Iora frT &
Jeld IMI, UCdR g eI, SU—dediid HaRI, Tl =mdr, f2arae yasr d Tedl | AR
ol ©, e gkl o o |

S R H HOEERY SFdT B qoiiRdT $edeR gfad fhar orar § 6 urff & 9™
ORI IR Jfa fHEl Bl Bl IoR /UARISl 81 A I8 ATl IT Ihleiae IfaTeld ANTERIEN
falies 13—01—2026 I BIFR 3THR U TARISl &6l PRal Fehdl 8 | BIOR 7 A P IR 4
THAREHT FHTIATET A H TS SMAHR AW GO & IS < T ST |

3151 feHp 12—12—2025 BT AR BXIER T 37eTerd HIEX W SINT g3l |

AR | FXATEIRT / —
TEd AHTRd! fgda o,
HDHRT, eI a1, fearad ueer|

g ST AERS FHEdl fgdg o, darT, e o1, fRama g

ST AT Tl S e ), YIS gEea, Maril Mg 9 SieER g e, dedid
SagIl, RTar o, fRHmae uger| - yTfeyaT |

STH ol YT |

g — gz R A GERN IR |

SURIG UTRAT SFch ar ol 0 A are], gyai & g@ea, el 19 9 SdeR
g1, Tedilel Sofeloll, foTelr =%, f2Hrere Ucel 3 JHEwieR] &l Jared d WeiH—ud 79 3=
BTG 9 M ¥ [OIRT 2 b IAHI Fel 9 A1 7, Sl U Brs, R Hle I Fhd
THO-TF e § WA TS 2| WAfdd IoRa T & geTd vRR 9 fRadmy), Year g Jagel,
IU—TEA BDHIRT, T T, fEArae uaer § HA: Tordl | &l Jar 9 A &1 o, ora!

ORI B A |
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59 T H HIGERE ST Bl gORdT $eAeR qrad fear Sar 8 & wiftr & 9m
TR IR I AT BT DI IR/ UARIST &1 Al I8 AT IT IhTeAd JAQTAd AEERITERT
falies 13—01—2026 I BIFR 3THR YU TARISI &Sl PRal Fehdl & | BIOR 7 A P IR H
UHAREBT HTIATE] 3 H TS SR 1 ORI @ Q¥ § (& g |

3171 fieh 12—12—2025 BT WX EKIER T AaTeld HEX A SIRI §aAT |

AER | FXRIRT / —
WERIS ATEdT fadi 9,

o (N [N
bR, Tl IHT, TeHTdel UQRT |

g II&Ted g T8UIeiaR U4 BRIGN! JUSIEDRI, SU—dsdid oS,

e st (fRowo)
> 70 : 16 /2025 IR UelY : 16—01—2026
ST A IS G 3G HAR, A 9T dell, SIdheR 9d, Tedia arg, el BiTs]
(f2owo) e |
ERIG|

3 ST, Mid WelTe Hefl, THER e, Iu—dgdieal oifTg, foter &ireT (fRovo),
U/ Afd, I8 gard fore BRIGCICN

fwg —f29ae Ueer S U4 J& USHARUT SJRIH, 1969 @ ORT 13(3) & Sf=d oI
GOTHRT R |

e sl A ST G IS /AR, Td Hells Hofl, SIHER e, Tediel o, 7 39
JETAd ¥ 3AeA URd B IR a1 § b ISHdT 5 &I 27—07—1972 BT Tl & UR=]
AP USIPRY T darad e 3§ 8l PR B | Sl SHd STH USIeRU & 3T UM
T et B WY fhy 9 |

3T 39 DIC AllCH /AR & ARIH | M AT 9§41 ufcaredl o gied far s
2 & & o1 0 39 9 UoNaxl aR S SoR /TR 81 A1 98 9 A1el & dIgal arg
ULl 16—01—2026 BT AHA 11.00 ol Yd $9 IMGTId H AATATT AT IDIATT BIOR MMHR UK
B | IRETION B IR H FIAGIR BRATS HS H ATg ST TAT $9 ST US{IhRUl & 37asl
oRd &R g SIRAT |

g8 SIABR NS A 15—12—2025 BT A EXIER G HISY Tl I RT3l |

AER | g&I0 / —
g dedicieR UG hIRIBR] SUSIOdN,
Tl o, ISTeT diTer (fRovo) |
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9 3T HEd HHTEd g Sof, dediel givsal, frem sireT (fRovo)

B 0 : 814438 /2025 TR U 12—01—2026

5 BRAR e g o ®l, Farfl g5 Sgs, SiheR R, dedd gioear, e
BrreT (fBovo) |

SATH ST1dT

AT JHEAT——TH GO |

3 HRAR [R5 g3 o RI, Farl 95a 9gs, SHER G, dgurd giosal, e
BTl ([Fov0) o W SURYT BIdR URAT—Ua M oKl UKd fba1 € & dear o< kU &
IO HETd STHES d JM6R, dedlel gusdl & el H Teil | SHHI A1 HRAR da qol 8l
T & Sa(h MR HTs, IRIR INRER T Tt YAV-UF H IHHT 9 HdR [{E o1 2, Sifd
IAHI FEl M 2 | Te—3TelT M 81 9 & HRYT urefi &l faa@wdi o1 AW H1 IS V&l & |
31 Urefl T 3T © fh SWIad UcaR g feU & IIoRa H8Td STd8s d If€R, dedid gfedl &

IRT H IFHT A1 AR g SUAH HRAR I8 ool (hal WX |

31 AIATEIRY] BT Gdls B JolRAT STABR 9 JIAI JAral gRI G fbar oren & &
39 AW ORI & §EY H Bl UPR @1 SoR/UdR 8 d a8 fiAid 12-01-2026 B
IRATATH AT THTAd UL BIBY AT TARIST Tof HRAT Fhdl & | IS SWI dls W SR/
RIS O FHARIE A 8T a1 Uil s dRaR Rig gF s _wl, Faril #8d oRige, SIdER
R, dEdie givsar, fSer TS (fRodo) &7 1 ToRd UedR 9d U & IIoRd Aglel oiies
I ITER, TEdd GSdl & o Aol H TORIT Tof I @ QY IIRT B & SIRi |

31TST &I 10—12—2025 DT ¥R IR g HIBR areld A SN §aTT |

AER | FEIRT / —
TG AR fgda ool

dedre gvsal, frar sirer (fRo bo) |

9 IcTed eIe qATsdl faeig Sof, Jesiid gfvsar, frem wiver (fRovo)
B 0 : 814439 /2025 arRrg Ul : 12—01—2025

ST YT HARI Uil defed g, Fari Ta g Srper givsdl, dedila givsal, e
BiTeT (f2ovo) |

SIMH oTd
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IAAT GHEH——TH GO |

S ST FARI Uil dolqg (g, Fardl Mg g Sreer givsyr, dedia givsar, e

(%ocro)ﬁmwﬁwﬁwmﬂ—wwwﬁw%%%wwwzﬁ
quﬁw qedlel Gvedl & Ao # Tl I SAHT 9 ST HUT <l gof &
AT & Safdh GRIR IHd T AT Bell & YAV-UF H SHHI A S FARN o1 @, Sl IHHT
e A B | T ITT—3TelT 19 8 O & bRl UIfRaT &l fSdhdl &1 ATE-T BT Us ¥el § |
31t U @1 3MUE & & SwWiad aftfd g weTd & o IfieRd § IHHT A HE HFARY
SUAM S <4l &S [haT S |

31d: FAAIRYT BT YAalg o dolRAT §3d8R g AT JA1&1 §RT Ji&d fbar omar & &
39 AW ORI & Y H Bl UPR & SoR/UAR 8 d a8 fiAid 12-01-2026 B
AT AT qHhITa- UL BIHR MU YaRISl Gof PHral Fhdl 8| IHd SW Dls W IR /
Wﬁwamawm@mwmﬁwﬁr% faret T 7 SrpER Yfosr,
dedier givsyl, RNrar wivTsT (Bovo) &1 A1 oA YedR g Gvsdl & oRd HeTd givsdl &
RIS SHerE ¥ HUT AN ST ST A BT B ST TR B A AT |

TSl feie 11—12—2025 BT WX BXIER T HIBR IHSTeld F SN §3AT |

AER | FRIRT / —
e AR fgda oo,

dedrel gvsal, frar sirer (fRo bo) |

9 IITe T8GR Ud HRIGRT SUSIEGRI, Teviid gios,
St wireT (R0 Wo)

P 0 : 70968 /2025 IRIG YT : 20—01—2026

BrTeT (fBovo) |

ERIR|
SATH ST1dT

Ww.——jﬂ?#a?ﬁm(s)w@ﬁqﬁmwaﬁéﬁw, 1969 @ d8d o fafd UoiieRor
|

orfefar sl famar <41 gt el M, Fardt e e, sTeER Tard], dedla g,
fSrem @i (fRovo) 7 WI SURYT BH) WHH-UF YA fHA1 ® & SHer oW e
14—02—1972 I AT T UR=g el | I U=mrdd (sl & 3ifekg § IAD! o4 1Y g5 8!
g2 2 o g derad st & sifiera o &t favan i e 2 |

31 WAATEIRYT $I GAdTs =g IolNd STER d J& J4l gR1 gfad fear i © &
39 I H fhel YR BT SR /TARIS & dl 98 faAid 20—01—2026 &I TS T dhlaid
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U3 BIHR YT TARIST Gol HRdl FHdl & | SHD SR DIy M SoR /YAl ok FAIT | 81
qerm Sl fa=m <&@ g Sl M, Fardl ma U, sreER T, dedrd givsal al o
fafer 14—02—1972 SR &R 13(3) ST Ud HG USHHROT ARIH, 1969 & d8d U™ Uaryd fUzs!
B AT H T R B AR YIRT PR I SIRIAT |

31TS1 f&ip 16—12—2025 I AR BXIER T HIER 3faleld H SN 83l |

AlE | FERT / —
TEIGER Uqq BRIGRI SUSTRIGN,
dedier gfvsai, ftem swirer (fRo bo) |

9 ITETAd PRIDR IUSHBNI, Tedlel F1atl, RoTelr Fegy, (Rovo)

s STHTY IR H 1 YA 989y, ql Fardl Fure, g1t Hardl Tia FoTelt, STheR R,
qedTel A4Tell, fS7elr Foog (Rovo) |

ERIE

STH ST dAT

faTg —uae 33deR 99d o fafd g &R ar |

ifed 99 /39 ST

%WW%@WW,WWW,WWWHMM STHER Bl
dgdel JTell, R Foe] (Bovo) 1 39 =IRITey H 3fded U /Y AU UH [N © [ I8
T AT R BT STH 16—07—2011 DI 83N & | UG TTH AT BRO & SfH G Fog ToiIepRol
Afferg # a5l T8 2, R o 98 I9 PRal aed § 1 39 990 &E SRl 9 B
PRATg Mg TAT YR AT b QA IRIT GF 30 MBI IR Bl &4 Al 16—07—2011 &, qAT
S Y g5 e IR RwiRe & 718 7|

3d: WIAERYT Pl $9 SeIeR gRI gfud fhar omar 2 fe afe feed afdm e &
M T gF A1 ATHIRT IR BT 59 AT TS bR R AURT 81 dF 98 Q1P 26—01—2026
P AT A Yd IMQTAd Bl H U IURT TSl XAl AHAT 2| $HD SR Dls I
IR / UARTST A1 81 BT oI RsrgR U1 UarId HRoll & S il Jog USHaRol el
H o fafdr &Sl BRar & areer uiRd R &> S |

31TST &I 18—12—2025 DI WX BXIER g HIBR JaTeld GIRT SIRI §aTT |

AER | AR / —
PRIPBNT TUSTIETHNI,
qgdrel ATett, fSTer g (fRovo) |
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9 ITSTAd PRIBN IUSHBNI, Tediel J1atl, FTer Fecy (RRovo)

£ JATHIY R Y 31 YA 98lgR, ol Fardl Jure, 8Tl [Faril Td |ofell, SIheR Bl
qedTel #4Tell, f7elr Fogg (Rovo) |

ERIk

STH ST dAT

faTI —uae 38R 919d o fafd g BRT ar |

ifed 99 /39 ST

1 JATBIRT R Y &1 UH §8IgR, Jl Faril JuTel, 8Tt Faril Ta AoTll, SIHeR HRoll,
Tedle #Tel, f7er doel (fBoW0) 7 39 =rATerd # JAMded U3 Y w0 UF YOIRT & I
AT ST YR BT 79 26—03—2018 BT BT © | URY UM Yo bRl & S G Hcg UoilehRor
Afferg # a5l T8 B, R o 98 &5 PRal Aed §1 39 d9d &E SRl B
PRATs g qAT YR AT b ISRT IR A S BT RT Bl T [T 26—03—2018 ©, TAT
S [ g5 a1 IR RwriRe &1 718 7 |

3d: WAAEIRYT dI $9 S8R gRI gfud fear omar g fe afe fed afdm e &
JISBT IR YA 31 TR IR B ST Al Tof HRAM IR AR &1 a1 I8 [l 26—01—2026
P IT TEH Yd AIAAd BOM H IOl SMURT TSl HRAl FHAT & | $HD SUR By
IR / YaRTS A1 81 BT qAT FRATGAR UM YR BROl & S dT Jcg UollhRol el

¥ O df o BRa™ B ey UiiRd xR o S |

3ITST fa=iih 18—12—2025 &I WX BXIER G HIER JAQTeld §RT SINT 3T |

AER | FAEIRT / —
BRIBRT TUSIEIHNI,

dg¥irel /T, [Tl deel (fBovo) |

9 QT PRIBR FUSHEBNI, Tl J1att, foTar geey, (RRovo)

™

2l SR A1 g3 &0 qTeldh XM, FaRil a9 STher @A, dediadl d4rall, fSTell foe]
(fRowo) |

EEIE

STH ST dT

fITT —uaTe 33deR 919d o ot g9 &R ar |

ifed 99 /39 ST
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2l SR 1 Y &0 qieldh M, FaRil a9 STher @A, dedial d4rell, fSTell foe],
(fBovo) = S NRITe ¥ ATIET U HY YUY U IGIRT 2 fb Il STH 29—12—1969 B BTl
2| IRg I UG ORI & O d g Golaxvl Aferd H Tof T8l 7, T 3@ a8 qof dHear
e & | 39 I9d & AMHRON A BFEA FRAE T3 qAT YT 1 B SN S A g3 osh
qrefd I @ o7 Afd 20—12—1969 7, T o I g1 v IR RAwIRer @ T 2 |

3T FIATERYT Pl 59 FIAER R Grod fhar orar 2 fd afe et =afda favy &
# SR 12T 93 571 a7l M B O (A g5 dRa R SfURT 81 98 faid 26—01—2026
DI A SHA Yd IAQTAd BN H (U AMURT TSl dRaAT FHdl & | $Hd IR Py A1
IO/ TARTS AT ST81 BRI A R I ard Mokl & o el 9 UoliaxvT 3ffied
# o fafer gt exa™ & e uilRd &r o SUT |

31TST &I 18—12—2025 DI ¥R BXIER g HIBR JaTeld GRI NI §aTT |

AER | IR / —
PRIBN] TUSIEHNT,

qgudTe ATell, f7elm Feg] (fRoWo) |

9 ITSTAd PRIDBR IUSHBNI, Tediel F1atl, RoTelr Feey, (Rovo)

s gl o G 50 g &, ardl a9 ShER WA, dedid derell, el doe]

(fRowo) |
CEIE

SIERVERI|
faTT —uae 38R 919d o [t g9 &R ar |

ifed 99 /39 ST

s gl ol g3 1 g &<, Faril a9 SHER WErd, dedid A4rell, Rar dee)
(Rowo) & T =aaTerT # SMe U HY WU UF [OIRT © fdb ITBT STH 20—02—1968 DI AT
2| WG UM UARIT ORI & O 9 7 YolidxoT ifeRkd 3§ gof 81 &, foRT o/ a8 &of dHarn
e 2 | 39 I9d &HT ANBRN F B PRATS g AT URIT TAT b SN el ol gF A7
ST & BT o A 20—02—1968 ©, TAT A fAfY a5t Hx1 IR RywIRer &1 718 2|

3d: WIAEIRYT Pl $9 S¥IeR gRI gfud fhar omar g fb afe feed afdm e &
3N G A g3 S gl &< Bl O Al g9 dRa R JAURI 8 Al 98 e 26—01—2026
DI AT A Yd IMQTAd Bl H U IJURT TSl HRAl AHAT 2| $HD SWA Dls I
IR/ QaRTS A9 81 B8R AT FRIAAR T Gard MoRl & S a7 g USITHRT el
H o fafr gof @Rar & afee Uikd @R 3 e |

3ITST Tl 18—12—2025 BT A BEIER G AIER AQTAd §RT SR 1T |

AR | TR / —
PRIBRT TUSIEIHNI,

qedTe A4Tell, Rl Fog] (fRovo) |
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9 ITSTAd PRIBNR IUSHBNI, el F1att, FoTar Feef, (FRovo)

s ST o g o1 faerd <9, Fami) Td @i, STheR @ATe, dedie Arell, foreTl
gy, (fRovo) |

ERIk

STH ST dAT

v ——u@IeM SeaER dad gy ffor &5 #- aR |

|ifed 99 /39 ST

s A gare gF i faee g9, ARt 19 @, STeER RaATe, desiie /e, e
Boof (Bovo) 7 0 =TT H 3Maed UF HY AU UH ORI © b IAD! gar i Rarford
S QA WA deey d g 06—09—2019 Pl B © | URg UM YA ORI & O 9 T
USTTRYT A # ol 781 &, O 3/ 98 <ol $Rarl d1ed © | 39 d1ad sy ARl |
B FRalg T8 a9 9T T s R Slemr gEl | desd @ g fafdr
06—09—2019 &, T Jg fafd Tof & an RAwRer &1 T8 2|

3A: FIATERYT Bl 59 FIAER R Grod fhar rar 2 o afe feedt =afda favy &
S RIS Slemr gl A9 dwsd @1 o fafY &6 #RaM g Ry 8 ar 98 Qs
26—01—2026 BT IT SHAY Yd AGTSId Boll H (U JATURT TS HIAT Fhell © | 3D IR Dls Al
IOR / UARTS] ARG 81 BT ol FRMMER U™ U ard MRl & S a2 9 TSRl 7ol
qg fafor a5 FRa™ & e uIRd R 3y S |

3151 &I 18—12—2025 DI WX BLKIER g HIBR JaTeld gIR1 NI §aTT |

AR | EEIETRd / —
HTIIBN TUSIDBNI,

dgdret ATetl, fSTer g (fRovo) |

9 STETd PPN FoSIGN a3, forer 7ust (fRovo)

e —

T I N IR AEEE, Rl T 56, SEER de, dedid e iR, e Jue,
f2omo TR |
ERL|

31T ST e |

IfA—UF U AR He, dedlel Yok R H o ol &6 &R aR |
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JERT G A 2R AreRTe, Fardl T f$7d, SreeR de, dedld gravaiR, forar Avel, f2ovo
= 39 e H Mded UF HY ¥UY—UH, District Registrar (Birth & Death)-cum-Chief Medical
Officer Mandi §RT WIRI U3 9 SFUALdl JHI—UF UKD a1 § fb S9ar o Ai®
01—07—1966 I M &P, SIHER Hrle, qedlel o R, RTar AUS, f2090 # g &, R U™
TR s, dedldl ek R H G981 2| it Il S fIfdr B U™ vErR b,
dgdlel ga R, forar 7udl (fRovo) & sif¥era # &1 dvar @med & |

3 39 S¥ABR & ARIH A AWM T B Gfed fhar Siram & f Sad <=1 fafdr asfiawor
IRT A 9§ YHR BT Bl IoR /RIS 81 i I8 f1h 13—01—2026 Pl PR ARG WR qaad
10.00 §91 GaE AT AT TDTATT BIGIR ATHY UGl GHEAT PN AIAT 3MMUD RIeT® HRIATE]

THARBT 3 H s SR |
3ot &I 12—12—2025 BT AR BEIER T Hgx AfRd 37alald d SR g3l |

BIEN BEATENRT / —
PRGN SUSTEBN],
TR, f7elr /uel (f2ovo) |

In the Court of Executive Magistrate Joginder Nagar, Distt. Mandi, Himachal Pradesh
In the matter of :

Smt. Jagtamba Devi w/o Sh. Maan Singh, Village Chanjra, P.O. Ahju, Tehsil Joginder
Nagar, Distt. Mandi, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
Subject.—Application of Smt. Jagtamba Devi for correction of name in Aadhar Card.

Whereas, an application has been received from Smt. Jagtamba Devi w/o Sh. Maan Singh,
Village Chanjra, P.O. Ahju, Tehsil Joginder Nagar, Distt. Mandi, Himachal Pradesh, seeking
correction of her name in the Aadhar Card. And whereas, as per the records i.e. Pariwar Register
Nakal, School Certificate and Bonafied Certificate the correct name of the applicant is as under :(—

1.  Name: Correct Name is Jagtamba Devi (SRTIHT <dl) w/o Sh. Maan Singh.

2. But in the Aadhar Card, the applicant's particulars have been incorrectly recorded as
follows:—

Name: Jagatambo Devi (Trl'ﬂ?ﬂ%ﬁ aiﬁ)

Now, therefore, through this notice/ishtihar, the general public is hereby informed and given
as opportunity that if anyone has any objection(s) to the proposed correction of the applicant's name
as Jagtamba Devi, he/she may appear in person or file objection before this court on 23-01-2026. In



o9, fRHTeet ueen, 29 fawwR, 2025 /08 U, 1947 9481

case no objection is received or no one appears on said date, then the matter shall be proceeded
ex-parte and decided in accordance with law.

This notice is issued today the 15th day of December, 2025 from this court.

Seal. Sd/-
RAJAT SETHI,

Tehsildar-cam-Executive Magistrate,

Joginder Nagar, District Mandi (H.P.).

9 3reTad AN el It dEdeieR / SRIGR! SUSIEeN], dediel T+ Es),
St Rmer (Rovo)

gAY Rig g3 & wiede RHg, Farl Tid oenT, SeeR qofs, dedld A9, el
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fStetr fRret, fRovo |

ERIEI
JATH ST-d

Application for correction of Spelling of Name, Father Name and Date of Birth in PAN Card.
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In the Court of Sub-Divisional Magistrate, Dodra Kawar, District Shimla,
Himachal Pradesh

In the matter of:

Smt. Kalpana Devi w/o Shri Banka Ram, r/o V.P.O. Dodra, Tehsil Dodra Kawar, District
Shimla (H.P.) .. Applicant.

Versus
General Public
Subject.— Proclamation Regarding Correction of Name.

Whereas, the above named applicant Smt. Kalpana Devi have made an application before
me regarding corection of her name as Kalpana Devi in place of Kalpana as per "Aadhar" card and
other erlevant documents in the record of Gram Panchayat Dodra, Tehsil Dodra Kawar, District
Shimla (H.P.).

Now, therefore objections are invited from the general public that if, anyone has any
objection regarding to proposed correction of applicat name as Kalpana Devi in place of Kalpana,
they should appear before the undersigned on or before 19-01-2026 either personally or through
their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be entered accordingly.

Issued today on 19th day of the December, 2025 under my hand and seal of the Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Dodra Kawar, District Shimla (H.P).
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Dharampal
Vs.
General Public

{d AERET B iU fHar Smar 2 6 s geua gF SRl M@l gl 9@ M,
AR U™ 9 STHER diegell, Iu—dedia AR, e RRAR, (fZo¥o) - 39 FRITe H Case
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Abhishek Jearth age 26 years s/o Sh. Jyoti Parkash, r/o Village & P.O. Chhaproh
Kalan, Tehsil Bangana, District Una (H.P.).

2. Sonia Rani age 28 years d/o Sh. Rajinder Kumar, r/o Village & P.O. Kalewal Beet,
Tehsil Garshankar, District Hoshiarpur (Pb.). .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954 (H.P.).

Sh. Abhishek Jearth age 26 years s/o Sh. Jyoti Parkash, r/o Village & P.O. Chhaproh Kalan,
Tehsil Bangana, District Una (H.P.) and Sonia Rani age 28 years d/o Sh. Rajinder Kumar,
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r/o Village & P.O. Kalewal Beet, Tehsil Garshankar, District Hoshiarpur (Pb.) at present wife of
Sh. Abhishek Jearth s/o Sh. Jyoti Parkash, r/o Village & P.O. Chhaproh Kalan, Tehsil Bangana,
District Una (H.P.) have filed an application alongwith affidavits in the court of undersigned under
section 15 of the Special Marriage Act, 1954 that they have solemnized their marriage on
03-08-2020 at Village & P.O. Chhaproh Kalan, Tehsil Bangana, District Una (H.P.) and they are
living together as husband and wife since then. Hence, their marriage may be registered under
section 15 of the Special Marriage Act, 1954. Therefore, the general public is hereby informed
through this notice that any person who has any objection regarding this marriage, can file the
objection personally or in writing before this court on or before 24-01-2026, after that no objection
will be entertained and marriage will be registered.

Issued today on 17th December, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

CORRECTION OF NAME

I, Barfi Ram s/o Sh. Mehatu Ram, Village & P.O. Badgram, Tehsil Bharmour, Distt.
Chamba (H.P.) declare that in Aadhaar Card of my minor son, having No. 9126 3126 1776, his
name is wrongly entered as Anku, whereas his correct name is Pankaj Kumar. All concerned please
note.

BARFI RAM

s/o Sh. Mehatu Ram,

Village & P.O. Badgram,

Tehsil Bharmour, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Virender Kumar s/o Amar Singh, r/o Village Rangri, P.O. Chhiyal, Tehsil Manali, Distt.
Kullu (H.P.) declare that I have changed my son's name from Hiteshwar Kapoor to Hitesh Kapoor
for all future purposes. Concerned note it.

VIRENDER KUMAR

s/o Amar Singh,

r/o Village Rangri, P.O. Chhiyal,
Tehsil Manali, Distt. Kullu (H.P.).
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CORRECTION OF NAME

I, Tilak Raj s/o Sh. Buta Ram, r/o Village & P.O. Badgram, Tehsil Bharmour, Distt.
Chamba (H.P.) declare that in Aadhaar Card of my minor son, having No. 2943 2754 7451, his
name is wrongly entered as Khanya Lal. Whereas his correct name is Kanhaeya Lal. All concerned
please note.

TILAK RAJ

s/o Sh. Buta Ram,

Village & P.O. Badgram,

Tehsil Bharmour, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Biasa Devi w/o Sh. Rajmal, r/o VPO Lamu, Tehsil Holi, Distt. Chamba (H.P.) declare
that I have changed my name from Biasho to Biasa Devi for all purposes in future. Please note.

BIASA DEVI

w/o Sh. Rajmal,

r/o VPO Lamu,

Tehsil Holi, Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Champo w/o Sh. Desh Raj, r/o Village Saraina, Post Office Rakh, Tehsil & District
Chamba (H.P.) declare that in my Aadhaar Card bearing number 8807 2932 2889, my name is
wrongly entered as Champa Devi, which is incorrect. Whereas my correct name is Champo. I shall

be known as Champo for all purposes in future. Please note.
CHAMPO

w/o Sh. Desh Raj,
r/o Village Saraina, Post Office Rakh,
Tehsil & District Chamba (H.P.).

CORRECTION OF NAME

I, Roshana Devi w/o Late Sher Singh, r/o Village Kanshan, P.O. Kamand, Tehsil Aani,
Distt. Kullu (H.P.) declare that my name is Roshana Devi in all government documents, whereas it
has been wrongly recorded as Roshani Devi in my Aadhaar Card. This may please be corrected to

Roshana Devi. Concerned please note.
ROSHANA DEVI

w/o Late Sher Singh,
r/o Village Kanshan, P.O. Kamand,
Tehsil Aani, Distt. Kullu (H.P.).
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CHANGE OF NAME
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I, Vidya Devi w/o Sh. Hari Chand, r/o Vill. Patnaun, P.O. Patnaun, Teh. Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from Vidhya Devi to Vidya

Devi for all purposes in future. All concerned please note.

VIDYA DEVI

w/o Sh. Hari Chand,

r/o Vill. Patnaun, P.O. Patnaun,

Teh. Bamson at Tauni Devi, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Kumari Renu w/o Sh. Padam Dev, r/o Vill. Naraingerh, P.O. Tanerh, Teh. Dharampur,

Distt. Mandi (H.P.) declare that I have changed my name from Reenu Kumari to Kumari Renu for
all purposes in future. All concerned please note.

KUMARI RENU

w/o Sh. Padam Dev,

r/o Vill. Naraingerh, P.O. Tanerh,
Teh. Dharampur, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Punam Kumari w/o Shri Babu Ram, r/o Vill. Jheel Bankabara, Tehsil Paonta Sahib, Distt.
Sirmaur (H.P.) have changed the name of my son from Vebhaw to Vaibhav. All concerned please

note.
PUNAM KUMARI
w/o Shri Babu Ram,
r/o Vill. Jheel Bankabara,
Tehsil Paonta Sahib, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Rajesh Rekta s/o Sh. Bhag Singh, r/o Village Dali, P.O. Masli, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that name of my daughter Ojasvi Rajesh Rekta is wrongly mentioned as
Gudia in her Aadhar Card No. 7005-5160-9106. Therefore it should be changed to Ojasvi Rajesh
Rekta in her Aadhar Card. Note the relevant information.

RAJESH REKTA

s/o Sh. Bhag Singh,

r/o Village Dali, P.O. Masli,

Tehsil Chirgaon, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Banita w/o Late Sh. Rajesh Kumar, r/o Village Hounchali, P.O. Gaonsari, Tehsil
Chirgaon, Distt. Shimla (H.P.) declare that name of my son Tanishq is wrongly mentioned as baby
One of Banita in his Aadhar Card No. 3334-2143-4787. Therefore it should be changed to Tanishq
in his Aadhar Card. Note the relevant information.

BANITA

w/o Late Sh. Rajesh Kumar,

r/o Village Hounchali, P.O. Gaonsari,
Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Rama Devi w/o Daglas Samual Deen, r/o Village Kasauli (Kumahari), P.O. Garkhal,
Tehsil Kasauli , Distt. Solan (H.P.) declare that in my Aadhar Card my name is wrongly entered as

Ram Dei. Correct it with my all previous record my name as Rama Devi in Aadhar Card. Note all
concerned.

RAMA DEVI

w/o Daglas Samual Deen,

r/o Village Kasauli (Kumahari), P.O. Garkhal,
Tehsil Kasauli , Distt. Solan (H.P.).

CORRECTION OF NAME

I, Ajit Kumar s/o Sh. Rikhi Ram, r/o V.P.O. Chachian, Tehsil Palampur, Distt. Kangra
(H.P.) declare that in Aadhar Card my name Jeet Kumar is wrongly entered. Correct name is
Ajit Kumar. All note it.

AJIT KUMAR

s/0 Sh. Rikhi Ram,

r/o V.P.O. Chachian, Tehsil Palampur,
Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Meena w/o Gaurav Singh, r/o V.P.O. Pujarli No. 4, Tehsil Rohru, Distt. Shimla (H.P.)
declare that name of my daughter Avni Paudel is wrongly mentioned as Geeta Paudel in her Aadhar
Card No. 8174-2906-9371. Therefore it should be changed to Avni Paudel in her Aadhar Card.
Note the relevant information.

MEENA

w/o Gaurav Singh,

r/o V.P.O. Pujarli No. 4,

Tehsil Rohru, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Taniya Thakur d/o Ridhi Singh, r/o Ropa Seri, P.O. Piplage, Tehsil Bhunter, Distt. Kullu
(H.P.) declare that I have changed my name from Tanya to Taniya Thakur for all future purposes.
Concerned note it.

TANIYA THAKUR

d/o Ridhi Singh,

r/0 Ropa Seri, P.O. Piplage,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Shyam Lal s/o Sh. Chet Ram, r/o Village Hawai, P.O. Shiah, Tehsil Bhunter, Distt. Kullu
(H.P.)-175141 declare that I have changed my name from "Dhyan Singh" to "Shyam Lal". In
future I must be known as "Shyam Lal". Concerned note it.

SHYAM LAL

s/o Sh. Chet Ram,

r/o Village Hawai, P.O. Shiah,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Suma Devi w/o Sh. Amar Singh, r/o Village Sainj, Tehsil Renuka, Distt. Sirmaur
(H.P.)-173023 declare that I have changed my name from Sumitra Devi to Suma Devi for all
purposes in future. Please note.

SUMA DEVI
w/o Sh. Amar Singh,

r/o Village Sainj, Tehsil Renuka,
Distt. Sirmaur (H.P.).
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